Title: Need to set up a judicial enquiry to look into the matter of Delhi Police atrocities on the students of the Jamia Millia Islamia
University and withdraw all cases against the students.
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SHRI PRIYA RANJAN DASMUNSI : Mr. Deputy-Speaker, it is a great shame...(Interruptions)

MR. DEPUTY-SPEAKER: This is "Zero Hour'. One has to be shortened.
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MR. DEPUTY-SPEAKER: That is true. But we are now in the "Zero Hour' and not in the Adjournment Motion.
...(Interruptions)
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MR. DEPUTY-SPEAKER: Dr. Raghuvansh Prasad Singh, please take your seat.

SHRI PRIYA RANJAN DASMUNSI : Mr. Deputy-Speaker, Sir, what has happened in Jamia Millia Islamia is very
shocking...(Interruptions)

MR. DEPUTY-SPEAKER: It is already 1.35 p.m. now. There are still two-three other hon. Members to speak on the
same subject. What | am requesting them is that they should also associate them with the other Members who have
already spoken.

Yes, Shri Priya Ranjan Dasmunsi, please.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Deputy-Speaker, Sir, the incident that had taken place in the
Jamia Millia Islamia is not merely an incident. It is a design. That design has been exposed now.

Sir, | am also a product of students movement. | came in the public life through the students movement. It is the
students who lay the foundation of major issues concerning the people, concerning the country and concerning the
world. It is the students who gear up the issues and people respond, encourage and honour them.

Jamia Millia Islamia is not merely a university confined within the territory of Delhi, it has its own international
reputation. When | heard this incident, | first felt of late President Dr. Zakir Hussain who symbolised his dream with
this university. This university is having students not only from India but also from the rest of the world, especially
the Muslim nations.

Mr. Deputy-Speaker, Sir, there was an established code, | remember, in the Sixties when the nationalised
movement was at its height in Bengal. That code in the Vice-Chancellors' Conference said ‘unless the
Administration, the Vice-Chancellor or the Principle, as the case may be, himself invites intervention by the police to
respond to a particular situation, the police should not enter into the academic arena without the prior permission.'
That was the established truth. It was hailed by all the Vice-Chancellors during the Sixties. At that time, | was also a
student leader.

But, Sir, last week, a very shocking incident has taken place in the Jamia Millia University. The students have met
me and narrated me the whole thing. The Imam who hails from Murshidabad, as Shri Hannan Mollah has rightly
said, is a universal man. He who used to conduct prayer in the mosque is not party to any political activity. But the
way he was tortured and the kind of abuses that were hurled on him by the police, | feel sad being a citizen of this
nation that this can happen by the police authority! The students who were busy for the preparation of their
examination, reading books were tortured. Their hands were tied and they were beaten. One student told his story
to me. I do not want to mention his case as he concealed his name. But the way he was undressed, the way he was
hit by the Police lathi and gun point, it is intolerable. It is a shame. The police said:'g#@ e T <9 # 9ad Hd 8
3k e =ei Wt amd &' He cried on his feet. But he was not spared. The students who were preparing for their
examination were not spared by the police. The tear gas shells were thrown not only inside the mosque but also on
the table of the books where the boys were studying. In spite of all this, several students were arrested and cases
were registered against them under Section 302. Even the Imam was taken to the custody. Several students have
been arrested under false and fake cases. Even the students of Bangladesh are being tortured.

So, Sir, | feel that a secular Government has a responsibility to respond to such issues not just considering the



Jamia Millia university as a campus but as a reputation that we like to have in abroad. They should try to think
about it.

So, | demand not only a judicial inquiry forthwith but the withdrawal of all charges and cases against those innocent
students. All the arrested students should be released immediately and the honour of the Imam be restored with the
profound apology on the part of the Administration. Not only this, | also feel that the hon. Home Minister, in this very
House, should come out with a statement tomorrow responding to the issues that we have raised today.

On behalf of my party, Indian National Congress, | demand this and express our full concern and sympathy to the
students of Jamia Millia. Thank you.
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MR. DEPUTY-SPEAKER: Shri Devendra Prasad Yadav, your notice on a question of privilege has been received
by the hon. Speaker. It is under his consideration.



...(Interruptions)

SHRI E. AHAMED : This cannot be brushed aside like that. We want the response of the Government. Such a
brutality has not been heard of in independent India against a university, against a community or against the people
of this country. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Ahamed, you know that the Chair cannot compel the Government to react.
...(Interruptions)

SHRI HANNAN MOLLAH : | am requesting the hon. Minister. Let the Home Minister make a statement.
...(Interruptions)

SHRI E. AHAMED : Muslims are also citizens of India. We want that justice should be done. ...(Interruptions)
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SHRI E. AHAMED : We want a response from the Government. ..(Interruptions)
MR. DEPUTY-SPEAKER: Shri Ahamed, | cannot compel the Government.

...(Interruptions)
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MR. DEPUTY-SPEAKER: Let the Minister reply. You please hear him. If you want any further clarifications, you can
ask him later.
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MR. DEPUTY-SPEAKER: The hon. Minister has stated that he would convey the views expressed by the hon.
Members to the Home Minister for further action.
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MR. DEPUTY-SPEAKER: | am on my legs.
...(Interruptions)
MR. DEPUTY-SPEAKER: | will not ask the Minister to reply to this.
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SHRI E. AHAMED : This issue cannot be treated in a high-handed way. This issue cannot be treated in a cavalier
fashion....(Interruptions)

MR. DEPUTY-SPEAKER: On your insistence, the hon. Minister intervened and he has given whatever information
he had with him.

SHRI E. AHAMED : Let there be a statement by the Minister.

MR. DEPUTY-SPEAKER: He has already said that the feelings of the entire House will be conveyed to the Home
Minister.

SHRI PRAMOD MAHAJAN: Sir, even the reactions to my intervention will be communicated to the Home Minister.
SHRI G.M. BANATWALLA : The Home Minister must make a statement here....(Interruptions)

SHRI E. AHAMED : We will be satisfied if the hon. Home Minister come to the House and make a statement. Let
him convey the feelings of the House....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Ahamed, this is what he has been repeatedly saying.
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MR. DEPUTY-SPEAKER: It amounted to a discussion. The Minister has reacted and said that the entire feelings of
the House would be conveyed to the Home Minister.
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MR. DEPUTY-SPEAKER: This is "Zero Hour'. You are a junior Member.

SHRI G.M. BANATWALLA : But | am a senior Member.

MR. DEPUTY-SPEAKER: | did not term you as a junior Member but only Shri Akhilesh Singh.

Your feelings have already been taken note of by the Minister.

...(Interruptions)
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| have heard every one of you and before we adjourn the House for Lunch | would like to hear Shri Prabhunath
Singh.
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MR. DEPUTY-SPEAKER: | cannot compel the Government to call the Home Minister here.
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The Presiding Officer cannot give any direction to the Government.
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14.00 hrs.
MR. DEPUTY-SPEAKER: Please cooperate with me.
...(Interruptions)
MR. DEPUTY-SPEAKER: | heard you. It is his turn now. Nothing will go on record.

(Interruptions)*



